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PAPERS LAID ON THE TABLE

(FoUurRTH AMENDMENT)
RuLes

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sahu): On behalf of Shri Bhagat, 1
beg to lay on the Table a copy uf the
Income-tax (Fourth Amendment)
Rules, 1965, published in Notification
No, 5.0. 1086 dated the 30th March,
1965, under section 296 of the Income-
tax Act, 1961.

[Placed in Library, see No.
4133/65].
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AnNUAL REPORT OF NATIONAL PROJECTS
ConstrRUCTION ~ CORPORATION AND
Review BY GOVERNMENT THEREON

The Deputy Minister in the Minis-
try of Irrigation and Power (Shrl
Shyam Dhar Misra): I beg to lay on
the Table a copy each of the fellow-
ing papers:

(i) Annual Report of the National
Projects Construction Cor-
poration Limited, New Delhi,
for the year 1963-64, along

APRIL 5, 1965
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with the Audited Accounts
and the comments of the
Comptrotler and Auditor
General thereon, under sub-
section (1) of Section 619A
of the Companies Act, i956.

(ii) Review by the Government
on the working of the above
Corporation.

[Placed in Library, see No. LT-
4134/65].

13-034 hrs.

CORRECTION OF ANSWER TO SQ.
NO. 646

FINANCIAL CONDITIONS OF PANCHAYATS

The Deputy Minister in the Ministry
of Commaunity Development ang Co-
operation (Shri B. S, Murthy): Please
permit me to correct the:
statement made by me on 30th March,
while answering a supplementary to
Starred Question No. 646; I stated
that “In Andhra Pradesh, the Gov-
ernment have entrusteq the collection
of land revenue with the Panchayats,
and the report is that cent per cent
collection was made, as a result of
which the panchayats are getting
about Rs. 4000 to Rs. 8000 as com-
mission.” The correct position is that
“In Andhra Pradesh, the Government
have entrusted the levy of cess on
land revenue with the Panchayats.
The report is that cent per cent
collection was made and as a result
some Panchayats were getting about
Rs. 4000—Rs. 8000."



